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HIGH COURT OF JUDICATURE AT ALLAHABAD
LUCKNOW

PUBLIC INTEREST LITIGATION (PIL) No. - 106 of 2026

Rakesh Pal
..... Petitioner(s)
Versus
District Magistrate Barabanki And 3 Others
..... Respondent(s)
Counsel for Petitioner(s) . Pramod Kumar Pandey, Prashant
Sharma
Counsel for Respondent(s) : C.S.C.

Court No.-1

HON'BLE RAJAN ROY, J.
HON'BLE ABDHESH KUMAR CHAUDHARY, J.

1. The matter was adjourned on the first date on the request of the
petitioner's counsel. Today, petitioner's counsel is not present. Learned
Standing Counsel is present.

2. Learned Standing Counsel has informed that the enquiry on the
representation of the petitioner has been completed and his representaiton
has been disposed of. He has placed before the Court an order dated
07.11.2025 in this regard.

3. It may be on account of the aforesaid that petitoner is not represented
today.

4. Wedispose of the petition in the light of the afor esaid.

(Abdhesh Kumar Chaudhary,J.) (Rajan Roy,J.)
March 11 , 2026

Anuj Singh
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